FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process ofCorporate Persons) Regulations, 2016)
FOR THE ATTENTION OFTHE CREDITORS OF
ADITYA CHEMTEC PRIVATE LIMITED

RELEVANT PARTICULARS
1. | Name of Corporate Debtor ADITYA CHEMTEC PRIVATE
LIMITED
2. | Date of Incorporation of Corporate debtor 17" August, 1992
3. | Authority Under which corporate debtor is | Registrar of Companies, New Delhi
incorporated /Registered Under the Companies Act, 1956
4. | Corporate Identity Number /Limited CIN: U74899DL1992PTC049982
Liability Identity of corporate debtor
5. | Address of the registered office and Registered office:
principal office (if any) of corporate debtor G-6/3,I1" Floor, Malviya Nagar, New Delhi-
110017
6. | Insolvency Commencement date in respect 28™ March, 2023
of corporate debtor '
7. | Estimated Date of closure of insolvency | 24™ September, 2023 (180thday from the date
resolution process of commencement of Insolvency resolution
process)
8. |Name and Registration Number of | Sanjay Chopra :
Insolvency Professional acting as Interim | IBBI/IPA-001/IP-P01568/2018-2019/12427
Resolution Professional
9. | Address and Email of the Interim | S-4,21/681, Ghavri Chambers, 3rd floor,
Resolution Professional as registered with | Faiz Road, Karol Bagh New Delhi 110005.
the Board Email:-casanjaychopra@rediffmail.com
10. | Address and Email to be wused for |S-4,21/681, Ghavri Chambers, 3rd floor,
Correspondence  with  the  Interim | Faiz Road, Karol Bagh New Delhi 110005.
Resolution Professional, if different from | Email:- cirp.adityachemtec@gmail.com
those given in serial number 9
11. | Last Date of Submission of Claims 11™ April, 2023
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as  Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a)Web Link:-
https://ibbi.gov.in/home/downloads
(b)Details of authorized representatives (b) Not Applicable /

are available at:-




Notice is hereby given that the National Company Law Tribunal, Bench V, New
Delhiordered the commencement of a Corporate Insolvency Resolution Process
againstAditya Chemtec Private Limited on28" March, 2023.

The creditors ofAditya Chemtec Private Limited are hereby called upon to submit their
claims with proof, on or before11™ April, 2023to the Interim Resolution Professional at
thecorrespondence address mentioned against entry No.10 only.

The Financial creditors shall submit their claims with proof by electronics means only.All
other creditors may submit claims with proof in person, by post or electronics means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the class in
Form CA[Not Applicable].

Submission of false or misleading proof of claims shall attract penalties.

>l

W #
Sag{r{); Chopra

Interim Resolution Professional

For Aditya Chemtec Private Limited

Reg. No.: IBBI/IPA-001/IP-P-01568/2018-2019/12427
AFA Valid upto4™ December, 2023

Place:New Delhi
Date: 30.03.2023
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punjab national bank

..the name you can BANEK wpon!

CIRCLE S5ASTRA CENTRE, WEET IJ'ELH[ nd Flurnr ".I'lkraﬂl Iﬂ'.'rer Rajendra Place, New Dalhi

[Rule 8{1)] POSSESSION NOTICE (for immovable property)

Whereas, the urdersigned being the authorized officer of the Punjab National Bank, Circle
Sastra Centre, West Delhi undar the Secuntisalion and Racansbuction of Financial Assels and
Enforcarnant of Sacurily Infesazt Acl, 2002 and In exarciza of powars confarmad under saclion 13
resad with rule 3 of the Security interest (Enforcement) Rules, 2002 issued demand notice dated
F0.08.2022 ws 13(Z) SARFAES| Act calling upon the respective borrower | guarantor |
mortgager Mis Durga Dyeing Nitting and Finishing Mills Prop. Smi. Meera Devi Wi Sh,
Pooja Tiwari having Reod. office at E-32, Industrial Area Sikandrabad, Bulandshahr, UP-
2[&32[!5&:. delail I:uE‘n:ll.'.

'S.No| Nature of F.au:lllly Limit | Balance Ofs as on 29.08.2022
1 Cash Credit Rs. 25,00,000.00 R 27,70 666.06
2. |Term Loan Rs. 100,00,000.00 Rs. 100,17,938.78
3. |FITL Rs. 10,00,000.00 Rs. 817,210.63
TOTAL Rs. 135,00,000.00 Rs. 136.05,835.52

to repay the amount mentioned in the nolice being Rs. 136,05,835.52 (Rupees One
crore Thirty Six [akhs Five Thousand Eight Hundred Thirty Five and Fifty Two Paisa
Only) as on 29.08.2022 plus accrued interest, incidental expenses, cost & charges
atc. w.e.f. 01.08.2022 till the date of repayment) within 60 days from tha data of raceipt
of the said notice

The borrower's having falled to rapay the amount, notice is haraty given to the bomower
and the pubdic in general that the undersigned has faken possession of the properties
described harein below in exarcise of powers conferred on him under sub section (4) of
section 13 of Act read with rule 8 of the Security Interest (Enforcement) Rubes, 2002 on this
29th day of March of the year 202 3.

The bormowen's in particular and the public i general i hersty caubioned not to deal with
the properties and any dealings with the properties will be subject to the charge of (Punjab
Mafional Bank) for an amount Rs. 136,05,835.52 (Rupees One crore Thirty Six Lakhs
Five Thousand Eight Hundred Thirty Five and Fifty Two Paisa Only) as on
29,08, 2022 plus accrued interest, incidental expenses, cost & charges efc. wef,
01.08.2022 till the date of repayment).

The Borrower’s, /Guaranior's. morigager's attention is inviled to provisions of sub section
(8] of section 13 of the Act, in respect of time available to redeem the secured assals,

DESCRIPTION OF THE IMMOVAELE PROPERTY

Industrial Property bearing no. E 32, area measuring 1000 5g Mtrs. , Industrial Area
sikandrabad (Gopalpur) Sikandrabad, District Bulandshahr standing in the name of
amt. Meera Devi Wio 3h. Pooja Tiwari.

Date : 29-03-2023, Place : Bulandshahr Authorized Officer, Punjab National Bank

DEBTS RECOVERY TRIBUNAL - I, CHANDIGARH
&. C. 0. No. 33-34-35, 13t Floor, 3ECTOR 17-A, CHANDIGARH
RC Mo. 55152020
PUNJAB NATIONAL BANK ...
Versus
MIS LAKSHYA FLOUR MILLS ....... Certificate
(See Section 25 to 29 of the RDDBFI Act, 1993, rio Rule 53 of the Second Schedule to
the Income Tax Act, 1961) Notice of Settling a Sale Proclamation
To,
1. Mis Lakshya Flour Mills Private Limited, 1758-F, Sector-104, Gurugram (ersiwhile
Gurgaon), Haryana through its Directors: 2nd Address: - Main Bewar Road, Near Manuti
Authorized Service Station, Pataudi, Gurugram {erstwhile Gungaon) (Haryana)-122001.
Z. 8h. Raj Pal Singh S/o Sh. Ram Kanwar, House No, 1735-P, Kadipur, Sector- 104,
Gurugram (erstwhile Gurgaon) (Haryana) Director of M's Lakshya Flour Mills Private
Limited; 2nd Address: - House No. 1, Village Palea, Tehsil & District Guregram {erstwhile
Gurgaon) {Haryana)
3. Smt. Krishna Devi Wio Sh. Raj Pal Yadav, House Mo, 1785-F, Kadipur, Sactor-104
Gurugram (grstwhile Gurgaon) (Haryana) Director of Mis Lakshya Flour Mills Private
Limited; 2nd Address: - House Mo, 1, Village Paira, Tehsil & District Gurugram (erstwhile
Gurgaon) (Haryana) .........Principal Borrowers/Personal Guaranies
4, 3h. Pawan Yadav S/o Sh. Raj Pal Singh, House No. 1785-F, Kadipur, Secior- 104,
Gurugram (erstwhile Gurgacn) {Haryana. ... Guaranior)
Znd Address: - House Mo. 1, ViBage Palra, Tehsil & Destricl Gurugram (Ersiwhile
Gurgaon) {Haryana).
Whereas, a Recovery certificate Mo, 551/2020 in OuA No, 474572047 issuad by the
Hon'ble Prasiding Officar for a sum of Rs. 1,74,23,320.00 with future interast.
Whereas, the said amount has not bean paid by tovou to the CH Bank, despite, sanice of
a demand notice and expiry of a substandial penod. You have to meal the requiremant of
fhe La,
it has been decided to issue proclamation of sale in respact of the propary which is
moartgaged. Therefors, this nofice to appear on 16.05.2023 before the undersigned 1o
declare any encumbrances on the immovable property and settle terms and conditians for
POS,
Specification of Properties;
Land comprised in Khewat No. 175, Khatoni No. 186, Rect, No, 8, Killa No, 24(3-3), Rect
No. 9, Killa No. 3(3-16), 4(8-0). 7/1 (2-11) total measuring 17 Kanal 10 Marla, 1% 1/2 share
which comes to 8 Kanal 15 Maria and land compnsed in Khewat No, 44, Khatoni No. 45
Rect. No. 8, Killa No. 1602 [1-10), 23 7-18) 1otal area 9 kanal 8 Marla siteated in village
Akalimpur, Tehsil & District Gurgaon {Haryana) standing in the name of Sh, Ra) Pal Yadav
i.e., COMNoZ
Given under my hiand and seal of this Tnbunal on 26.03.2023 af Chandigarh,
(Recovery Officer-1)
DRT-II, Chamdigarh

Certificate

Sector 29 Nolda-201301 Tele-0120-2450229,
Email: nolda@bankofbaroda.com

M i 30w s
Hﬁnk of Hnmrfa
- O
NOTIGE UNDER S
SECURITIZATION & RECONSTRUCTION OF FINANCIAL ASSEST AND
ENFORCEMENT OF SECURITY INTEREST ACT & READ WITH RULE 3
OF SECURITY INTEREST (ENFORCEMENT) RULES, 2002

We the Bank of Baroda has issued demand notice as mentioned below dates U/s 13(2) of
chapter Ill of the Securitization & Reconstruction of Financial Assests & Enforcement of
Security Interest Act-2002 by our branch/me, the Authorised officer. The contents of the
same are the defaults committed by you in the Payments of instalments of Principal,
Interest etc. The Outstanding are as mentioned below. Further Demand Notice issued to
below Mentioned Borrowers/owners/guarantors is returned undelivered. You are hereby
called upon to pay Bank of Baroda with in Period of 60 Days from the date of Publication of
this demand notice the aforesaid amount along with up to date interest. Failing which Bank
of Baroda will take necessary action under Provision section 13(4) of the said act against
all or any one or more of the secured assets including taking possession of the secured
Assets of the borrower/owner/mortgagors/guarantors. Further you are prohibited U/s
13(13) of the said act from transferring either by way of the sale, lease or otherwise any of
the secured Assets as mentioned below.

Borrower: Applicant- Mr. Vaya Hiren Kumar Jethalal S/o Mr. Jethalal Dhanjibai Vaya
Co-applicant- Mrs.Deepika Kumari

Residing at: Flat No. J-12A04, 13th Floor Block/ Tower-J, Group Housing Complex RG

Residency, Plot No. GH-02, Sector-120, Noida, UP

Demand Notice Dated : 28.03.2023, and Qutstanding Amount : Rs. 13,78,333.67

(Rs. Thirteen Lacs Seventy Eight Thousand Three Hundred Thirty Three Rupees Sixty

Seven Paise Only) + Interests + other bank dues w.e.f 11.03.2023 and thereupon.

Description of the Property:
Flat No. J-12A04, 13th Floor Block/ Tower-J, Group Housing Complex RG
Residency, Plot No. GH-02, Sector-120, Noida, UP.

Place Noida

FORM A

PUBLIC ANNOUNCEMENT

[ Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF
RELEVANT PARTICULARS
-|Name of Corporate Debtor ADITYA CHEMTEC PRIVATE LIMITED

EUHAI. NEWEDRINTS I.TD

CIN NO : L22219DL1992PLC048398E mail : cnpl_ SOOO@redlffman com
Website : www.coralnewsprintslimited.com,Tel. : 22010998

NOTICE

NOTICE is hereby given pursuant to-Sectfon 110 and other applicable provisions,
if any, of the Companies Act, 2013 (‘Act’), read with Rule 20 and 22 of the Companies
(Management and Administration) Rules, 2014, (“Rules”), the Securities and
Exchange Board of India (Listing Obligations and Disclosure Requirements
Regulations, 2015 (“SEBI Listing Regulations”), and other applicable laws and
regulations (including any statutory modification(s) or re-enactment(s) thereof for
the time being in force), to transact the special businesses set out below and
proposed to be passed by the members of Coral Newsprints Limited (“Company”),
by means of Ordinary Resolutions through the process of Extra Ordinary General
Meeting by electronic means (“e-voting”).

Approval of Members of the Company is sought for :

1. Increase in Authorised Share Capital of the Company;

2. Alteration of the Capital Clause of the Memorandum of Association
of the Company;

The members are requested to consider and if thought fit, pass the following

resolution as an Ordinary Resolutions:

Increase in the Authorised Share Capital of the Company

“RESOLVED THAT pursuant to the provisions of Sections 61 and 64 and other
applicable provisions, if any, of the Companies Act, 2013, and the rules issued
there under (including any statutory modification or re-enactment thereof for the
time being in force) and in accordance with the provisions of the Articles of
Association of the Company, Consent of the members of the Company be and is
hereby accorded to increase the Authorised Share Capital of the Company from
Rs. 5,50,00,000 (Rupees Five Crores Fifty Lakhs Only) divided into 55,00,000
(Fifty Five Lakhs) Equity Shares having face value of Rs.10/- each by addition of
1,05,00,000 (One Crores Five Lakhs) Equity Shares having face value of
Rs.10/- each to Rs. 16,00,00,000 (Rupees Sixteen Crores Only) divided into
1,60,00,000 (One Crores Sixty Lakhs) Equity Shares having face value of
Rs. 10/- each”

Alteration of the Capital Clause of Memorandum of Association of the Company:

“RESOLVED THAT pursuant to the provisions of Sections 13, 61 and 64 of the
Companies Act, 2013 the existing clause V(a) of the Memorandum of Association
is substituted by the following figures and words namely:

“The Authorised Share Capital of the Company is Rs.16,00,00,000 (Rupees
Sixteen Crores Only) divided into 1,60,00,000 (One Crores Sixty Lakhs) Equityj
Shares of face value Rs.10/- each.”

RESOLVED FURTHER THAT for the purpose of giving effect to this resolution,
the Board (which expression shall also include a Committee thereof) or any officen
lexecutive / representative and /or any other person so authorized by the Board,
be and is hereby authorised to do all such acts, deeds, steps and actions including
delegation of any of its powers herein conferred to any of its Directors and / or

FORMNO.S
DEBTS RECOVERY TRIBUNAL

600/1, University Road near Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction Part of Uttar Pradesh)

SUMMONS FOR FILING REPLY & APPEARANCE THROUGH PUBLICATION
0.A. No. 1156 of 2022 Dated: - 27.02.202
(Summons to defendant under Section 19(4) of the Recovery of Debts Due to Bank
and Financial Institution Act 1993 read with rules 12 and 13 of the Debts Recovery
Tribunal Procedure Rules 1993)

Punjah National Bank ... Applicant
Versus

Prabhakar Rahul & ANR. ...Defendant

To,

Mr. Subhankar Rahul S/o Sh. Arun Kumar

R/o N-701 Jaipuria Sunrise Green Vaibhav Khand, Indirapurm, Ghaziabad-201014
............. DEFENDANT
In the above noted application, you are required to file reply/evidence in Paper Book formiin
two sets along with documents and affidavits (if any), personally or through your duly
authorized agent or legal practitioner in this Tribunal, after serving copy of the same on the
applicant or his counsel/ duly authorized agent after publication of the summons ang
thereafter to appear before the Tribunal on 28.08.2023 at 10:30 A.M. failing which the

application shall be heard and decided in your absence.
- REGISTRAR
i | DEBTS RECOVERY TRIBUNAL, LUCKNOV\I

Company Secretary.” By order of the Board

Sd./
Place : Delhi (P.P.S. CHAUHAN)
Dated : 29.03.2023 DIRECTOR

2. | Darle af incomparation of Comparate Dabbar | 17th Awgust, 1992

3. |Authority under which Corparate Debtor is | Registrar of Companies, Mew Delhi
noomporated | ragistered Under the Companies Act, 1956
Comarate | danbly Mo,/ Lenited Liakslily UT48990L1992PTC049982
Identification Ma. of Corporale Deblor
§. [Address of e registered office and Registered Office: G-6/3. 3rd Floor, Malviya Nagar
principal offica (F any) of Comporate Debior | Mew Delhi- 110017

A

6. | Insobvency commancement dabe in 28th March, 2023
respect of Corporate Dedtor

7. | Estimsted daie of closure of insotvency [ 24th September, 2023 (1801h day from ibe date of
rasalution process cammencament of msalvency resalulion procass)

Sanjay Chopra

Reg. No. IBEVPA-O0TIP-PO15582018-20991 2427

AFA Valid upto 4t Dacember, 2023

S-4 2Y6B1, Ghavr Chambers, J0d Floor,

Faiz Road, Karol Bagh Mew Dalhi-110005

Email: casanjaychopra@radiffmail. com

B-4 210681, Ghawn Chambears, 3nd Fioor,

Faiz Road, Karol Bagh New Delhi 110005

Resolution Profassiona Email: cirp.adityachemtec@gmail.com

11 [ Lastdate for submezzion of claims 1ith Aprnl 2023

12.{Classes of crediors, £ any, under clause (byaf| Nod Applicalia

gb-sechon (B4} of sacton 21, ascatained by

fhe Inlerim Resolution Professicnal

13| Names of insakvency professionals iderified

t 3t as authorsed represeniativeof credilors

nadess(fhres nameas faresch class)

14.|{a} Refevant forms availatie at

[} Dedgits of aufhorizad repraseniatives
ane avaiiable at

Mofca is hereby gven that the Mational Company Law Trbunal, Banch W, New Daki ondarad he

commencament of a Corparale Insoivency Resoiulion Process agans! Aditya Chemtec Private Limited

on 28th March, 2023,

The creditors of Aditya Chamiec Private Limited are heredy caled upan to submit thair claims sith

proaf, on o before 19th April, 2023 o the Irtarm Resalilion Professonal al the corraspondance addrass

mentioned agains! enlry Ma. 10anly

The Financia craditons shall sulbmit thair cleims with proaf by efecinonics means only, Al otfher credilors

may submit claims with proafinpersen, by pest or efectranics maans,

A financial creditor befonging 1o dlass (Mot Applicable), as listed against the eniny Mo, 12, shall indicate

[tz choice of authanised represensalive fram ameng the theesa irsabvency profiessionals listed against entry

Mo Meactas aulhorsed rapresentative of the dass in Farm CA[Nol Applcable].

Submission of false or misleading preof of claims shall attract penalties. Sanjay Chopra

Dt & 20032033 Interim Resolufion Professional for Aditya Chemiec Private Limited
| Place: New Delhi Req. No.: IBEIPA-001/IP-P-01 568/2018-2019/1 2427 |

. |Name ard Regsirafon number of the
nsafeency prafessicnal aciing as Int2rm
Hes-.:nlunm Profassional

'9_' Audres:- & -:*nael IZITIJ‘rE mtenm I'ElE..luI]I:ﬂ
professional, a5 regisberad with Be board

i1 [Address and e-mail fn ba usad for
carmesnondence with fhe Intenm

r

Mal rpplicable

() Wb lirk: hips:/ibbi gov mlenhameldownisads
(b Mot Applicable

1 Joy£] ] STATE BANK OF INDIA, Stressed Assets Recovery Branch - Il (51521)

3rd & 4th floor, State Bank House, 1814, Arya Smaj Road, Karol Bagh, New Delhi-110 005, Tel. 011-28752163 Fax. 28755674, e-mail ; sbi.51521@sbi.co.in

“APPENDIX-IV-A" {See proviso to rule 8 (6)}

SALE NOTICE FOR SALE OF MOVABLE/IMMOVABLE PROPERTIES
NOTICE FOR E-AUCTION DATED 19.04.2023

SALE OF IMMOVABLE ASSETS CHARGED TO THE BANK UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL
ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 read with proviso to rule 8 (6) of the securi
(Enforcement Rules, 2002).

The Authorized Officer of State Bank of India (Secured Creditor) has taken over possession (symbolic/physical) of the following property/ies uls 13(4)

of the SARFAES| Act. Public at large and borrowers, mortgagors and guarantors in particular are informed that e-Auction (under SARFAESI Act, 2002)

of the charged propertyfies in the below mentioned cases for realization of Bank's dues will be held on “AS IS WHERE IS BASIS", “AS IS WHAT IS

BASIS" and "WHATEVER THERE IS BASIS" on 19.04.2023, for recovery of the amount mentioned below due to the Secured Creditor from the
Borrowers, Guarantors and Morigagors. The Reserve Price and eamest money to be deposited have been mentioned below,

Date / Time of visit to the property for inspection : 15.04.2023 from 11:00 am to 03:00 pm.

Interested bidder may deposit Pre-Bid EMD with M3TC before the close of e-Auction. Credit of Pre-bid EMD shall be given to the bidder
only after receipt of payment in M3TC s Bank account and up-dation of such information in the e-auction website.

This may take some time as per banking process and hence bidders, in their own interest, are advised to submit the pre-bid EMD amount
well in advance to avoid any last minute problem

Dateftime of E-auction on 19.04.2023 for 4 Hours from 11:00 am to 03:00 pm with unlimited extn. of 10 min each.

interest

Reserve Price (Rs.) (below

SR ias which erty could not be sold.)
Sr.| Mame of the Borrower(s) / | for Recovery of Description of property/ies Ear::pst Money (EMD) — Name of the
No. Guarantor(s) |which Property/ies| & Mame of Title Deed Holder 10% of the Reserve Price | CONtact Person
Is/are belng Sold Bid Increment Amount
1 |Shri Pankaj Jindal Sio Sh. K M| 7 32 50 000/- |Residential Flat C, 2nd fioor, Plot no. 108, F 58.46.000/- Dheeraj Kumar
Jindal & Smt. Renu Jindal Wio Sh. | ;044 ;ﬂ-l:l:!-lﬂﬂ Shamak Garden Enclave, Dasna, el M: 9560205656
Pankaj Jindal Future interest and | Ghaziabad - 201014, measuring 185.80 sq. < 5!3 5!{*““:'
other charges extra | ™r. In the name of Shri Pankaj Jindal Slo 7 10,000/- R. K. Sachdey
Sh. K M Jindal & Smt. Renu Jindal wio Sh. H: 91;.?3553161
Pankaj Jindal '
(Symbolic Possession with the Bank)
2 |Mis Pooja Aute Products, Prop:| 7 1,12,82,000/- |Houseno.154(GF+2)Khasrano.542, Sabun 7 65,25,000/- Dheera) Kumar
Shri Brij Bhushan Aggarwal upto 31-03-2021 | Godam, Purani Gur Mandi, Maliyana, # 6.53.000/- Mob.: 9560205656
Future interest and | Baghpat Road, Meerut [UP) measuring bt
other charges extra | 19118 sq mir. in the name of Shri Brij ¥ 10,000/ R.K. Sachdev

Bhushan Aggarwal S/o Late shri Kishan
Chand Aggarwal
(Physical Possession with the Bank)

Maob.: 9873553161

3 |Mr. Om Prakash Sio Sh. Bijender| = 25,41,000/-

Flat Mo, D-104, First floor, Towar DXIA-D at

¥ 19,80,000/-

Dheeraj Kumar

Prasad Singh, H. No. 585, GF Terra City Part, Alwar Bhiwadi Road, Tehsil B Mob.: 9560205656
Krishna Gall, Aali Vihar, Santa Vinar '-l‘:Pl:" EEr.Lllf.E'EIEtI Tijara, Alwar, Rajasthan having super area 2 1,98,000/
Naw Dalhi-110076 UIUTE INETEST 1 of 1100 5q ft. (Built up area 925,07 sq.ft.) in ¥ 10,000/- RK. Sachdev
and other the name of Mr. Om Prakash Sio Sh. Mob.: 9873553161
charges extra | Bijender Prasad Singh
(Physical Possession with the Bank)
4 | ShriVinod Kumar & Smt. Seema 7 25,02,863/- |Flat No. C-467, First Floor, Block C, Swaran 7 24,30,000/- Dheera) Kumar
upto 27.11.2022 | Jayanti Puram, Ghaziabad (UP) in the name = 2.43.000/- Mob.: 9560205656
Euture interest and ufEml__ Ema&ﬁl‘_lrl‘u'li!ud Kumar oin
other charges extra | (Physical Possession with the Bank) ¥ 10,000/ R.K. Sachdev
s extra Maob.: 9873553161

Account! Wallet in which EMD to be remitted: Bidder's own wallet Registered with Ms MSTC Ltd on ils e-auction site hitps:www.mstcacommerce.com/
auctionhome/ibapilindex.jsp by means of NEFT. EMD of Reserve price to be transferrad by bidders by means of challan generated om his | her / their bidder account mainiained with
Mis. MSTC Litd on itz e-auction site hitps:/iwww.mstcecommerce.com/auctionhome/ibapifindex.jsp by means of NEFT from his / her / their bank, For any assistance, please call
MSTC HELPDESK Nos. 033-40602403, 033-40600118, 033-40645316 and/or Authorized Officer (Contact Person).

TERMS AND CONDITIONS OF THE E-AUCTION ARE AS UNDER

Date : 29-03-2023, Place : New Delhi

1. E-Auction is being held on “AS IS WHERE IS" "AS 15 WHAT I5" AND “WHATEVER THERE IS BASIS" and will be conducted "On Line”. The auction will be conducted
through the Bank's approved service provider MSTC E-Commerce at their web partal hitps:/iwww.mstcecommerce.com/auctionhomelibapifindex.jsp

2. To the best of knowledge and informaton of the Authonzed Officer there is no encumbrance on the propertyfies , However the intending bedder should make their own
independent inquiries regarding the encumbrances, tite of the property/ies put on auction and claims/nghts/duesiaffecting the property prior to submitting their bid. The e-
Auction advertisemeant does not constitute and will not be deemed to constitute any commitment or any representation of the Bank, The property is being sold with all the
existing and future encumbrances whether known or unknown 1o the bank, The Authorised Officer shall not be responsible in any way for any third party claims/rights/dues
3. The Eamest Money Deposit (EMD) of the successful bidder shall be retained towards part sale consideration and the EMD of the unsuccessful bidders shall be
refunded. The Eamest money Deposit shall not bear any Interest. The successful bidder shall have to deposit 25% of the sale price, immediately on acceptance of bid price
by the Authorized Officer and the balance of the sale price on or before 15th day of the sale. Default in deposit of amount by the successful bidder would entail forfeiture of
the whole money already deposited and property shall be put to the re-auction and the defauliing bidder shall have no claim/rightin respectof propery/amount.

4. For detailed terms and condifions of the sale please refer to the link at the Bank's Service provider's web portal
https:/iwww.mstcecommerce.com/auctionhomelibapi.index.jsp & at Bank's portal https:/fwww.shi.co.in

Authorized Officer, State Bank of India, SARB-II, Karol Bagh New Delhi (Branch Code 51521)

financi“. ep‘ e

TATA CAPITAL FINANCIAL SERVICES LTD.

Reqd Office: 11th Floor, Tower A, Penisula Business Park, Ganpatrao Kadam Marg,

Lower Parel, Mumbai-400013.

Branch Address: Tih Floor Videocon Tower, Jhandehwalan Extension, Mew Delhi -110055,

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
(Under Rule 8(6) of the Security Interest (Enforcement) Rules 2002)
E-Auction Sale Nolica for Sala of immovabla Assats under the Securitsation and Reconstuction
of Financial Assefs and Entorcement of Securily Interest Act, 2002 read with proviso to Bule 3 (6]

ofthe Security Interest (Enforcament) Rules, 2002
LOAH ACCOUNT NO. 7412702 RESTRUCTURED TO LOAN ACCOLNT MO,
memmuwmnswmm kgmrﬂﬂym_b&uﬁ_@

MNoficais hErEtl'!. givan 1::-1I'E |:-JI:!||: in mr-eral 1'1|:| in parul:LIa iotha |:IE|I:l'|l|' EI:l'I'GIHE'I' Co- Borowear thal
tha below cascrbed immovasle property motgaged 1o Tata Capital Finandal Serdoas Lid, (Secured
Creditor TCFEL), the Possession of which has been takan by e Authonised Cificar of Tata Capital
Financial Servicas Lid, (Securad Cradibar], will ba sakd an 2151 Day of April, 2023 “As is where is
basis" & "Agiswhal is and whatever there is & without recoursa basis",

Whereas tha sals of secured a=ssat is bo be mads 1o recowver the securad dabt and whargas therewas a
due af a sum Rs. 79,34,664/- (Rupees Seventy Nine Lakh{s) Thirly Four Thousand Six Hundred
Sixty Four Oaly) vide Loan Account Mo. 7412702 restructured to Loan Account Maos.
TCFLAOISE00010970327 {First Resiruciured Accouni MWuember): And Account No,
TCFLADISEO00011194896 (Second Restruciured Account Number) demanded vide Demand
Motice WS, 13(2) dated 22.06.2022 from Borrawers'Co-Borrowers, ia. (1) MAHANTA PRASAD,
B-114, Marhey Park, Malivala, DK, Mehan Gargen 5.0.0albi- 110053 Also Al Fiot Ko, 6, First Floar,
Khasra Mo, #1202, Mativalz Extension, Ltarm Nagar, Deli (2} JAY KUMARI, B-114, Nanhey Park,
Matiyala, DE. Mohan Ganden 5.0. Dehi- 110089 (3) MS. MAHANTA PD, B-114, Marhey Park,
Matiyata, DL, Mohan Garden 5.0, Dedi- 10054,

Mosice is hereby given that, in the absenca of any pesiponement! discordinuanca of the sale, the said
propesty shall ba 2ald by E- Auction at 2,00 PUM. on the sasd 2151 Day of April, 2023 by TOFSL., having
it branch office at 7th Floar, Videocon Tewer, Jhandewalan Extension, New Delhi-110055.

The sealed E- Auction for the purchase of the property along with EMD Demand Draft shall be received
by 1ha Aulharizad Oificer of tha TATA CAPITAL FINANCIAL SEEVICES LTD Gl 500 P.K. an the said
&0th Day of April, 2023,

Form Mo, INC-26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
Before the Regional Director, Northern Region, New Delhi

In the matter of sub-section (4] of Section 13 of Companies Act, 2013 and

clause (a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2004
AND

In the matter of OPTIMA REALTORS PRIVATE LIMITED having its registered
office at B17, SECTOR1S, PART 2 GURGADQN 1220070 ... Patitianer

Motice is hereby given to the General Public that the company proposes to
make application te the Regional Director under section 13 of the Companies
Act, 2013 seaking confirmation of alteration of the Memorandum of
Association of the Company in terms of the special resolution passed at the
Extra ordinary general meeting held on 22nd March, 2023 to enable the
company to change its Registered Office from the “State of Harvana® to the
State of "Madhya Pradesh®.

Any parson whosae interest is likely to be affected by the proposed change of
the registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be
delivered or send by registered post of his/her objections supparted by an
affidavit stating the nature of his/herinterest and grounds of opposition tothe
Regional Director at Meorthern Region, B-2 Wing, 2nd Floor, Paryavaran
EBhawan, CG0 Complex, Mew Delhi-110003 within fourteen days of the date of
publication of this notice with a copy to the applicant company with a copy of
the applicant company at its Registered Office at the address mentioned I::nelnw

For
REGISTERED OFFICE: OPTIMA REALTORS PRIVATE LIMITED
817, Sector 15, Part2, Gurgaon -122001

{FRAVEEN KUMAR PANDEY)
Date: 31/03,/2023

DIN: 07698263
Place: Gurgaon Director

o Resarve Eamast
Description of Sacured Assets B w| Price Rz Maney
Physical EMD (Rs)
Portion of Proparty No. 6, Measuring Area 133 Square | PHYSICAL Rs. Rs.
Yards, Size 207 X 60, autof Khasra No. 21/2041, Situated in the area | 93,15,000- | 8,371,500/
of village matiala and the coleny known as matiat extension, Uttam -,-;:.HE" - ';‘;“ r"‘T'I'“
Magar, New Delhi-110059 with frea hold rights, mora particularty "Hmnef;m il
described in pgreement 10 sell Deted 2800372017, Execuied In Favar Tresang | Five Hundred
of 5h, Mahanta Prazad. Bounded as: Exst: Forfion of FlotMo.g, West: Only) Onkyd
Aead 20 Feal, Morth: Partof the Plol. South: Ofher's Proparty Adjoining
Property: Froperty No. 06, Area Maasunng 187, Square Yands, Khasma
Mo, 21720, Mafiaha Exsersion, Uttam Magar, Defhi- 110059

FORM NO. 5
DEBTS RECOVERY TRIBUNAL

600/1, University Road near Hanuman Setu Mandir, Lucknow
(Area of Jurisdiction Part of Uttar Pradesh)
SUMMONS FOR FILING REPLY & APPEARANCE THROUGH PUBLICATION
0.A. No. 1157 of 2022 Dated: - 27.02.202
(Summons to defendant under Section 19(4) of the Recovery of Debts Due to Bank

and Financial Institution Act 1993 read with rules 12 and 13 of the Debts Recove
Tribunal Procedure Rules 1993)

Punjab National Bank ... Applican
Versus

Nikita Gupta & ANR. ...Defendant|

To,

Nikita GuptaW/o Sh Anupam Gupta
R/o Flat No. 1904, Tower A-1 Supertech Living Stone, Crossing Republic
Ghaziabad-201016
AlsoAt: Nikita Gutpa W/o Anupam Gupta
Office At: Integra Soft Solu At G-95 Sec 63 Noida-201301
............. DEFENDANT
In the above noted application, you are required to file reply/evidence in Paper Book formiir
two sets along with documents and affidavits (if any), personally or through your duly
authorized agent or legal practitioner in this tribunal, after serving copy of the same on thq
applicant or his counsel/ duly authorized agent after publication of the summons ang
thereafter to appear before the Tribunal on 28.08.2023 at 10:30 A.M. failing which thg
application shall be heard and decided in your absence.
= REGISTRAR
*.9 DEBTS RECOVERY TRIBUNAL, LUCKNOV\I

FOR THE ATTENTION OF THE STAKEHOLDERS OF
CHAHAL PARIVAHAN PRIVATE LIMITED
PARTICULARS DETAILS

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liguidation Process) Regulations, 2016]

The description of the propesty that wil be put up for s s in the Schedule, Movable arlickesHouse
hald inventony it ary lying insids and within secured assel as described abowe shall not ba available for
sabe ong wilh secungd assel unhl and unless specficaly desonbed in auchon sale notice, Thasalawil
&is0 be stopped if, amount dus as aforesaid, interest ard costs (including the cost of the sale) are
tandered b the "Authorizad Ofbcar or prool s geoan 10 his salistaclion thal the amaunl of such securad
e, inferest and costs has been pald, Al the sale, the public generaly bs imvited 5o submit their tender
persanalty. Mo officer ar othar parsan, having any duty ta perform in connection with this sala shall,
haweser, diracty or indirectly bd far, acquire or attampl io acquina any inbanastin e progerty sold, The
sae shall be subject to the rulesioonditions prescribed under the SARFAES] Act, 2002, The E-auction
wil 1ake place through parlal hitps:bankawctions.inon 2151 Day of Apel, 2023 batwean 2.00 PM ta
3,00 PM with unlimited extension of 10 minutes each. All the Bids submitted for the purchase of the
property shall be sccompanied by Eamest Money as mentionad above by way of a Demand Draft
favaring the “TATA CAPITAL FIMANCIAL SERVICES LTD.” payabla at New Dalhi. Inspechan of the
peogesty may be doneon 13th April, 2023 betwaen 11,00 AM to 5.00 PM,
Mote:The miendng bidders may contact the Authorized Officer Mr. Dewraj Singh., Email id
devraj.singhiZtalatapital.com and Mabile Mo, +91 9993316585,
For detalled berms and conditions of the Safe, please neler 10 the link provided In secuned creditor's
websie, e https:\bit.ly/30Zdded, ar contact Autharizad Officer ar Senvice Providar- W's.4 Closare.
&dj-
Dated: Mew Dalhi Authorizad Officar
Date : 31-03-2023

1
_1'_ Daie of Incarporafion of Comporabe Debdar EE‘E1.'EEI'1?
1

MAME OF CORPORATE DEBTOR |CHAHAL PARIVAHAN PRIVATE LIMITED

Autharity under which Corporale Degilor
i5 Incorporated/Regisiered

Registrar of Companies - Delhi

4. | Corparate Identity No. ! Limed Liability [ USH2200L2017PTCI10268
L'IFnIiIi:aIi;n Ka, of Carporata Deblor
5 | Address of the registered affice & principal| House No. 5, 3hap Mo-1, Block B-3 Model Town City

offica (¥ any) of Corparate Deblor Delhi Marih West DL 110008 1M (a5 per MCA recomns)

B. | Date of chasure of Insabvency 15t Decembes, 2022

Fesoiulion Pracess

dth March, 2023 [Honola NCLT passad an arder dated
S 052023 m respact af the Ligudation Commeancemen
Cate, in U4 Mo 1619 of 2023 in 18 -202ND2019, which
was uplsaded o MCLT Wabsile, on 29,03 2023

. | Liquidation commencament defe
of Corporate Dedior

g | Mame: & Regisiraticn Number of Insolvency
Frafessional acling as Liquidalor

Mame: Mukesh Gupta
Regn. No: [BEIPA-DOY/IP-P-0145452018-201%12254
AFA Valid up to 0F. 102023

For Tata Capilal Finamcial Services Limited

TATA CAPITAL FINANCIAL SERVICES LTD.

Regd Office: 11th Fleor, Tower A, Penlzula Business Park, Ganpatrao Kadam Marg,
Lower Parel, Mumbal %
Tth Floor Videocon Tower, Jhandelwalan Extension, New Debhi -110055,

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
{Under Rule B(6) R'W Rule 3(1) of the Security Interest (Enforcement) Rules 2002)
E-Auction Sale Notice for Sale of Immovable Assets under the Securifisation and
Reconstruction of Financial Assats and Enforcement of Security Interest Act, 2002 read with
proviso to Hula 8 [6) RAW Fube 9( 1} of the Security Interast (Enforcemant) Fules, 2002
LOAN ACCOUNT NOS, 21779547 AND TCFLAQ359000010899762: MADHL VERMA
Nofice is hereby given fo the public in general and in parficular to the below Bomower! Co-
Barrower that fe below described immovabla properly morlgaged o Tela Capilal Financal
Sarvicas Lid, (Secursd CredilorTCFSL), the Poszassion of which has bean laken by the
ruthonsad Officer of Tata Capial Finandal Services Lid, (3ecured Creditor), will be soid on 0&th
day of May, 2023 “As is where is basis” & “As is what is and whatever there is & without
recourse basis”.
Whareas the sale of secured assat is 1o be made 1o recover the secured dab! and wheraas thera
was a due of a sum As. 309,96,6892- (Rupees Three Crores Mine Lakhs Minety Eight
Thousand Eight Hundred and Ninety Twe Only) vide Loan Accownt Nos, 21772547 and
TCFLAO253000010899762 as on 08.12.2022 demanded vide Nolice WS, 13(2) dated 08th
December, 2022 from the Borrowers/Co-Borrowers, i.e., (1) Ms. Madhu Verma and () Mr.
¥ineet Verma, both R/o: B-33, Sector 36, Maharishi Vidhya Mandir School, Gautam Budh
Nagar, Uttar Pradesh - 201301 and (3) M's. Shagun Enlerprises, Through its Proprietor, G-
35, Bector &, Moida, Gaulam Budh Magar, Uttar Pradesh- 201 301,
Motice ks hareby given that, in the absenca of any postponemant’ disconlinuance of 1he sale, the
said property zha¥ be sold by E- Auction at 200 PM. on the said O8th day of May, 2023 by
TCFEL., having fs branch office gt OTth Floor, Videocon Tower, Block E-1, Jhandewalan
Extension, New Delhi- 110055,
The sealed E- Awction for the purchase of the properly along with EMD Demand Drait shall ba
received by the Authorized Officer of the Tata Capita! Financial Senvices Lid. 1ill 5.00 PM. on the
sand O05th day of May, 2023,

W

TATA

Branch Address:

o

bddress and Email af the ligudatar
a5 registersd with the Baard

Add.: F-1, Mitap Magar, Utlam Magar, New
Dalhi-110059, Email: carmukeship@radiffmail com
[This email is not b be used far submitting claims)

10 Address and e-mail fo be used for Add.: F-1, Milap Nagar, Uttam Nagar, New

correspondence with Se liguidatar Dielhi=110059, Emall: liquicdation cppliigrail com

11.] Last date for submession of Claims Z5th April, 2023

Notice i heraby given that the Mational Company Law Triounal, New Delhi, Bench V1, has ardered the
commencement of iguidaton of the Chahal Parivahan Private Limited on 24th March, 2023 (arder
upkadedonwebsite on 29th March 2023).

The slakahoiders of Chahal Parivahan Private Limited are heretry called upan o submil their daims
with proof onor before 28k April, 2023, to the liquidator at the address mentioned againstfem Ko, 10.
The financlal craditors shall submit e claims with proof by efacianic maans only. All other creditars may
submitthe claims with the proafinperson, by pest or by elecionic means.

Submezsion of false or misleading proofof claims shall atiract peralties.

[in case a stakeholder does nat submil its ciaims during the liguiaton process, the claims submitied by
such a stekehoider duwing the corporate insclvency resalulicn process under fthe Inscivency and
Bankrupacy Board of India (Insobvency Resolution Process for Corparate Persons) Regulations, 2016,

shal bedeemed o ba submitied under section 38| MUKESH GUPTA. LIQUIDATOR
Date @ 31032003 Registration No: IBEVIPA-O01AP-P-01484/2018 -2019/1 2254
Placa : New Dalls AFA Certificate No.: AA112254 102610231 04566

Type af Eamest
: P aloti Reserve
Description of Secured Assels c;’;ﬁm Brice (Rs.) Money
Physical EMD {Rs}
ALL THAT FIECE & PARCEL OF Rs. Rs.
PROPERTY BEARING NO. B-33, . . | 49700000~ | 44.70,000~
SECTOR 36, GAUTAM BUDH NAGAR, {Rupees Four | (Pupess Forly
NQIDA, UTTAR PRADESH- 201301 Crare Ninety Mine Lakhis)
Seven Lakhis) | _  Seventy
Only) Thousand Orly}

The descriplion of the property thal will be put up for sgle & in fe Schedule, Movable
articlesHouse hold imentony | any lying inside and within secured assel as describad above
shall nol be availabée for sale alang with securad asset unlil and unlass spacifically described in
auction sale nofice. The sale will also be shopped if, amount dwe as aforesaid, imerest and cozts
[including the cost of the sale) are tendered 1o the 'Authorized Officer” or proof is given to his
satistaction that the amount of such secured debt. interest and oosts has been paid. At the sale,
ihe putlic genarally s iniled b submit Bl fender personally. Mo officer or olher parsan, having
any duty o perform in connection with this sale shall, however, directly or indirecily bid far,
acquire or atternpt 1o acquire any interast in the properly soid. The sale shad ba subject 1o
the milesiconditions prescribed under the SARFAES Act, 2002, The E-auction will fake
placa through porial hitpe:disposalhub.com cn 06th day of May, 2023 between 2.00 PM to
.00 PM with unlimaled eidension of 10 mnubas aach, All ihe Bids submitad har the purchase of
the property shall be accomganied by Earnest Money as mentioned abowe by way of a Demand
Dratt favonng the “TATA CAPITAL FINANCIAL SERVICES LTD.” payabie at New Dahi. Inspaction
of the properly may be done on 13th day of April, 2023 between 11.00 AM to 5.00 PM.

Nofe: The inferding bidders may contact ihe Authorized Officer Mr, Sushil Choudhary Email
i sushil.choudhary@Eatacapital.com and Mobile Mo. +91 8558827293,

For detailed 1erms and conditions of the Sale, plagse refar to ta §nk providad in securad
creditor'swebsie, i.e,. hitpsbitiy3KIKhNK or contact Authonzed Officer or Service Prowvider-
NexXen Solutions Private Limited. -

Dated: New Delhi Autharised Dfficer
Dafe : 31-03-2023 For Tata Capifal Financial Services Limiled

motherson lll

MOTHERSON TECHNOLOGY SERVICES LIMITED
(earlier known as MothersonSumi Infotech & Designs Limited)
Regd. Office: 2" Floor, F-7, Block B-1, Mohan Cooperative Industrial Estate,
Mathura Road, Delhi — 110044
Tel No. +91-120-4365555, CIN: U67120DL1985PLC020695

NOTICE OF EXTRA ORDINARY GENERAL MEETING

Shareholders may note that:

a) Notice is hereby given that the Extra Ordinary General Meeting (“EGM”) of the
Company will be held at shorter notice on Friday, March 31, 2023 at 2.30 p.m
(18T) through Video Conferencing (“VC”)/ Other Audio Visual Means (“OAVM”) in
compliance with all the applicable provisions of the Companies Act, 2013 (“Act”
read with the Rules framed thereunder and in accordance with General Circular No
14/2020 dated April 8, 2020 read with General Circular No. 17/2020 dated Apri
13,2020, General Circular No. 22/2020 dated June 15, 2020, General Circular No
33/2020 dated September 28, 2020, General Circular No. 39/2020 dated
December 31, 2020, General Gircular No. 10/2021 dated June 23, 2021, Genera
Circular No. 20/2021 dated December 08, 2021 and General Circular No. 3/2022
dated May 5, 2022 issued by the Ministry of Corporate Affairs, Government of
India, (“MCA Circulars”), to transact the business as set out in the Notice of EGM
Hence, in compliance with these applicable Circulars, the EGM of the Company wil
be conducted through VC/OAVIM.

b) The procedure to join the meeting through VC/OAVM is provided in the notice of
EGM. Also, in terms of the applicable Circulars, the notice will be sent in electronid
form to those shareholders as on March 24, 2023 whose email address ard
registered with the Company or with their depository participants. Notice of EGM is
also available on website of the Company www.Mothersontechnology.com

c) Members are requested to carefully read all the notes set out in the Notice of the
EGM and in particular, instructions for joining the EGM.

d) Forreceiving allcommunication from the Company electronically:

() Members holding shares in physical mode and who have not registered
updated their email address with the Company are requested to register
update the same by writing to the Company with details of folio number and
attaching a self-attested copy of PAN card to MCS Share Transfer Agent
Limited atadmin@mcsregistrars.com.

(i) Members holding shares in dematerialised mode are requested to register
update their email addresses with the relevant Depository Participants.

For Motherson Technology Services Limited
Sa/

Lata Unnikrishnan

Directot

DIN: 08391470

Place: Noida
Date: March 30, 2023

New Delhi
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Notice inviting Bid
Bids for Construction of various work under DMFT and Other Scheme work are invited from intersted
bidders upto 06:00 Pm dt 16.04.2023. Other particulars of the bid may be visited on the procurement
portal (http://eproc.rajasthan.gov.in, http://sppp.rajasthan.gov.in) of the state; the approximate valug
of the proecurement-is-Rs-576:05-Lacs: —
NIB Code: PWD2223A4806

UBN No:- PWD2223WS0B19178, PWD2223WSOB19179
Sd/-

(Vijay Singh Meena)
Executive Engineer,

DIPR/C/4691/2023 P.W.D. Dn. Asind
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES OMLY AND 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY QUTSIDE INDIA.
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UPDATER SERVICES LIMITED

Our Company was incorporated in Chennai, Tamil Nadu as ‘Updater Services Private Limited ' pursuant to a certificate of incorporation dated November 13, 2003 issued by the RoC, upon the conversion
of ‘Updater Services', a partnership firm, into a privata limited company, in accordance with the provisions of Part X of the Companies Act, 1956. Thereafter, our Company was converted from a private
limited company to a public limited company, pursuant to a resolution passed in the extraordinary genaral meeting of our Shareholders held on February 22, 2022, and consequently, the name of our
Company was changed to "Updater Services Limited', and a fresh certificate of incorporation dated March 24, 2022 was issued o our Company by the RoC. For further details of change in the name and
registered and corporate office of our Company, see “Histovy and Certain Corporafe Matters”on page 233 of the Draft Red Herring Prospectus dated March 28, 2023 (“DRHP").

e i g S il s Corporate Identity Number: U74440TN2003PLCO51955
1| KHIIG0600000S000255, | 05209, sritern, izt Atver, el =00, | 5 10.04,7%6 - | S0 S 472 % T, TE- FEUE TR - B Registered and Corporate Office: Mo, 27302-A. UDS Salai, OF Old Mahabalipusam Road, Thoraipakkam, Chennal - 800 007, Tamil Nadu, India
TR zT. -{_JUHUB o o 33-03-202s wrciier it B W T W, T R 201308 Website: www.uds.in; Telephone: +91 44 24963234 / 0333; Contact Person: Ravishankar B, Company Secretary and Compliance Officer; E-mail: compliance officeniiuds.in
aferdt  ——
2. | ONDAIT00000S021668, | T HE 27, 1084 W EE SR AR | T 7439 oy whn, wa & e den, Wi dw THE PROMOTERS OF OUR COMPANY ARE RAGHUNANDANA TANGIRALA AND SHANTHI TANGIRALA
Haita FER, WO | wmeE fee, it fawsit ~110032 T 23-03-303N Ja0a0a-, T TR WET T TSy, M
fevarit =erE T W, P Rl 110032 # Rem INITIAL PUBLIC OFFERING OF UP TO [#] EQUITY SHARES OF FACE VALLE OF ¥ 10 EACH (“EQUITY SHARES") OF UPDATER SERVICES LIMITED ("OUR COMPANY" OR THE “ISSUER") FOR CASH
2 | VDG 1683 053693, | A2 ST 1 #e | YT Ty - — AT A PRICE OF ¥ [«] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF ¥ [#] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLIOM [THE "OFFER"). THE OFFER
“mrhlg' 3$hm' ETE ;'QTT#? u?nT E a:T :' ; .',f,m i ::,l_' ?ﬂfﬂhﬁmﬂﬁ'“ *'; I_T;" COMPRISES OF A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 4,000.00 MILLION {“FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 13,300,000 EQUITY SHARES

(“OFFERED SHARES") AGGREGATING UP TO ¥ [»] MILLION {“OFFER FOR SALE"), COMPRISING UP TO 6,650,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY TANGI FACILITY
SOLUTIONS PRIVATE LIMITED (THE "PROMOTER GROUP SELLING SHAREHOLDER"), UP TO 1,330,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY INDIA BUSINESS EXCELLENCE
FUND - Il AND UP TO 5,320,000 EQUITY SHARES AGGREGATING UP TO % [«] MILLION BY INDIA BUSINESS EXCELLENCE FUND - llA (TOGETHER, THE “INVESTOR SELLING SHAREHOLDERS",

MEAEERE, TR USW - 201001
H-2, TETET O WA MAmEE, E

TR -

T Je 13, WA AT - 14¢, 194 109 g FieEn
T 33-03-3038 T O TR M- R T peritly

| MDG_I505 039380,

Eol HEA-201102
# %m T T 1| i, T OEA-201102 | AND ALONG WITH THE PROMOTER GROUP SELLING SHAREHOLDER, THE “SELLING SHAREHOLDERS"). THE OFFER WILL CONSTITUTE [«]% OF OUR POST-OFFER PAID-UP EQUITY SHARE
5 | OPRV1702000005004100, | TETT O~ 11, TR 6-4, 178 SIEN | R 50,7960~ | e daming, wAM A9 140 e 10 B AR CAPITAL. THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES.
WA T, RN A1, GRUERIE, I R BRI (AW 2209303 1eirv1e-7, e ey, e de ass-rzz 7- OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A PRE-IPO PLACEMENT OF UP TO [#] EQUITY SHARES OR ANY OTHER SECURITIES OF THE COMPANY AS MAY BE
wirEm %TMT A A ::;"j_f" :f‘;q; ;;f:"w:: ﬂ_jv:' Tj‘ :‘.;'1 e PERMISSIBLE, THROUGH A PREFERENTIAL ISSUE OR ANY OTHER METHOD AS MAY BE PERMITTED INACCORDANCE WITH APPLICABLE LAW, TOANY PERSON(S), FOR CASH CONSIDERATION
s ESHBTG0GRIRSINES, | =y JaT- 3331, T iﬂa‘y T | R 169,114 | mTm A1), WA w3331, A A9 48 AGGREGATING UP TO ¥ 800.00 MILLION, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC ("PRE-IPO PLACEMENT™). IF THE PRE-IPO PLACEMENT IS
. T e el 11'|:m e e S e e SiiaE COMPLETED, THE FRESH ISSUE SIZE WILL BE REDUCED TO THE EXTENT OF SUCH PRE-IPO PLACEMENT, SUBJECT TO THE OFFER COMPLYING WITH RULE 19(2){B) OF THE SECURITIES
OSHBIGOROOMOOSMIZAL | - o 5og0n” B 238484 ' ] CONTRACTS (REGULATION) RULES, 1957, AS AMENDED (“SCRR").
mm fRwe At Il FET 33-03-BORE THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS, IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN [»]
| m ﬁ" | ] - | EDITIONS OF [#] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), [#] EDITIONS OF [#] (AWIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITIONS OF [#]
aLm "-IEHIII.ILILILILISLI*-IEI o | =i - s, 7T W O TR | & 130T | gt & e @ T S T, T HEn (AWIDELY CIRCULATED TAMIL DAILY NEWSPAPER, TAMIL BEING THE REGIONAL LANGUAGE OF TAMIL NADU WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS
FEora T, T W 3, TE =|111,' o freeth Ay |0 22-03-201M of a0 o dEm Mend: ¥ A, wm gwm, PRIOR TO THE BID | OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE™, AND TOGETHER WITH BSE,
T I ufesrer e o fEeet - 110050 FIHE fh v w=eE, ufidh famst - 11008 THE "STOCK EXCHANGES") FOR UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND
CER R o DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE“SEBIICDR REGULATIONS").
[— ‘I“W m‘ﬁ%ﬁ In case of any revisicn in the Price Band, the Bid!Cffer Period will be extended by af least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding

10 Working Days. In cases of force majeure, banking strike or similar circumstances, our Company and the Selling Shareholders may, in consultation with the BRLMs, for reasons to be recorded in writing,
extend the Bid /Offer Period for & minimum of three Working Days, subject to the Bid/Offer Period not exceeding 10 Warking Days. Any revision in the Price Band and the revised Bid/Offer Period, if apphicable,
shall be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the terminals of the members
of the Syndicate and by intimation to Designated Intermedianes and the Sponsor Banks, as applicable

This Offer s being made through the Book Building Process, in terms of Rule 19(2)(b) of the SCRR read with Regulation 31 of the SEBI ICDR Regulations and in compliance with Regulation 6{1) of the SEB|
ICCR Reguiations, wherain not more than 50% of the Offer shall be allocated on a proportionate basis to Qualified Institutional Buyers ("QIBs" and such portion the “QIB Portion"), provided that our
Company and the Selling Shareholders, in consultation with the Book Running Lead Managers. may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the
SEBIICDR Regulations (* Anchor Investor Portion"), of which one-third shall be reserved for domestic Mutual Funds, subject fo valid Bids being received from domestic Mutual Funds at or above the price at
which allocation is made to Anchor Investors ("Anchor Investor Allocation Price”). In the event of under-subscription, or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall ba
added to the QIB Portion (other than the Anchor Investor Portion) (the *Net QIB Portion™). Further, 5% of the Net Q1B Portion shall be available for allocation on a proportionate basis only to Mutual Funds, and
the remainder of the Net QIE Portion shall be available for allocation on a proportionate basis fo all QIBs, including Mutwal Funds, subject io valid Bids being received at or abowe the Offer Price. Further, not
bess than 15% of the Offer shall be available for allocation on a proporfionate basis to Mon-Insfitulional Bidders {out of which (i) one-third shall be reserved for applicants with application size of more than €020
million and up to ¥ 1.00 million, and (i) two-thirds shall be reserved for applicants with application size of more than T 1.00 million, provided that the unsubscribed portion in either of such sub-categories may ba
allocated to applicants in the other sub-category of Non-Institutional Bidders). and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with the SEBI ICDR
Raqulations, subject fo valid bids being receied from them at or above the Offer Price. All Bidders, other than the Anchor Investors, are mandatorily required o participate in this Offer only through an
Application Supported by Blocked Amount (* ASBA") process by providing details of their respective ASBAAccount and UPI 1D in case of LIPI Bidders, as applicable, pursuant o which their cormesponding Bid
Amounis will be blocked by the Seif Certified Syndicate Banks ("SCSBs™) or by the Sponsor Bankis) under the UPI Mechanism, as the case may be, to the extent of respective Bid Amounts. Anchor Invesiors
are not permitted to participate im the Offer through the ASBA process. For details, please see the section enfilled "Offer Frocedure"on page 587 ofthe DRHP.

Thiz public annowncement is being made in compliance with the provizions of Reguiation 26(2) of the SEBIICDR Regulations to inform the public that cur Company is proposing, subject to applicable statutony
and requiatory requirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP
dated March 20, 2023, with the Securities and Exchange Board of India ("SEBI") on March 30, 2023.

Pursuant to Regulation 26¢1) of the SEBI ICDR Regulations, the DRHP filed with SEB! shall be made public for comments, if any, for a period of &t least 21 days from the date of such filing by hosting it on the
website of SEBI at www.sebi gov.in, websites of the Stock Exchanges i.e. BSE and NSE at www.bseindia.com and www.nseindia.com respectively and the websites of the Book Running Lead Managers
("BRLMs"), i.e. |IFL Securities Limited, Motilal Oswal Investment Advisors Limited and 58| Capital Markets Limited at www.iiflcap.com, www.motilaloswalgroup.com and www.shicaps.com, respectively, Our
Company hereby invites members of the public to give their comments on the DRHP fited with SEBI, with respect to disclosures made in the DRHP. The public is requested to send a copy of their comments fo
SEBI and to the Company Secretary and Compliance Officer of our Company andfor the BRLMs al their respective addresses mentioned herein, All comments must be received by SEBI andior our Company
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w4 £l oG qAT WE-h9IGR ehl | FHHC! bl EREaR ) AN AT | [T A1 I A and/or the Company Secretary and Compliance Officer of our Company and/or the BRLMs on or before 5.00 pm. on the 21" day from the aforesaid date of filing of the DRHP with SEBI.
G rar 9. /gt /a4 @t fafr | qe wsrn i Invastments in aquity and equity-refated securities involve a degree of risk and investors shoukd not invest any funds in the Offer unless they can afford 1o take the risk of kosing thekr investment, Investors are advisad
1. | HOULUCT {5 siqst <ol (@oiai) OFf At omaied |[ie 3, 1, @90 &, 502 16029023 | 16/02/2023 7% 1o read the risk factors carefully before taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks
' 0119/631856 | =Rl (Te-hsfar) - - ) q:,ﬁ'd'[ : . i’ A o F. 30 54.186.63 involved. The Equity Shares in the Offer have nof been recommendead or approved by the Securities and Exchange Board of India (“SEBI"), nor does SEB| guarantee the accuracy or adequacy of the contents of the
T R iz 1. @E S 502 ’ . ’ (mﬁ,ﬁl{? —— DRHP. Specific attention of the investors iz invited to “Risk Factors"on page 3 of the DRHP.
RIS e, di R e, e T frehe Hiar A, ST < TR T 9 Any decision to invast in the Equity Shares described in tha DRHP may only be taken after the Red Herring Prospectus {“RHP") has been filed with the RoC and must be made solely on the basis of such RHP
qGTE (o trm SR e, TET - M, TET%-226021 W foa wd ftae O as thera may be matarial changes in the RHP from the DRHP. Tha Equity Shares, when offered through the RHF, are proposad to be listed on the main board of the Stock Exchangas.
226021 fAfia ) For details of the share capital and capital struecture of our Company and the name of the signataries to the Mamaorandum of Association and the number of shares subscribed by them of our Company please
sed the section titled 'Capifal Structura” beginning on page 94 of the DRHP. The liability of mambers of our Company is limited.
o ) ) For datails of the main objects of our Company as contained in the Memorandum of Association, please sea the section titled 'History and Centain Corporate Mafters' on page 233 of the DRHP.
et : 30.03.2023 UioAet geiiT wEAw fa.

BOOK RUNNING LEAD MANAGERS I REGISTRAR TO THE OFFER

S mmmwm EIIFL securiTiES MoTiLaL Oswal O SBICAPS LINKIntime
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‘Tﬁlﬁm —wrerw v, e 7, 570 A el o, e -400018 §THIN:-022 66523500 HEFR:022 24972741, CIN USSA2ZIMHR00TPLC 189791 IIFL Securities Limited Motilal Oswal Investment Advisors Limited*** | SEBI Capital Markets Limited Link Intime India Private Limited

S Tt - A R, T AT 46- 47, ST StaT, S Ee, et A, Sy, 7=

- 302021 107 Floor, IIFL Centre, Kamala City,

Senapati Bapat Marg, Lower Parel (Waest),
Mumbai - 400 013, Maharashira, India
Telephone: +91 22 4646 4728

E-mail: uds ipod@iificap.com

Wabsite: www.iiflcap.com

Investor grievance e-mail: ig ibd@ificap.com
Contact person: Mukesh Garg | Pawan Jain

202, Maker Tower 'E', Cuffe Parads,
Murnbai - 400 005, Maharashtra, India
Telephone: +31 22 4006 9507
E-mail: uds.ipof@sbicaps.com
Website: www shicaps.com

Investor grievance e-mail:
investor.refations@shicaps.com
Contact person: Janardhan Waghe |

Motilal Oswal Tower, Rahimtullah Sayani Road,
Dpposite Parel 5T Depot Prabhade,

Mumbai - 400 25, Maharashira, India
Telephone: +91 22 7193 4380

E-mail: uds.ipo@matilaloswal.com

Website: www.motidaloswalgroup.com
Inwestor grievance e-mail:
moiapliredressali@motilaloswal.com

C-101, 247 Park, 1"Floor, L.B.S. Marg,
Vikhwali (Weet), Murnbai - 400 083
Maharashira, India

Telephone: +81 £10 811 4948

E-mail: uds.ipo@linkintime.co.in
Website: www linkinlime co in
Investor grievance e=mail:
uds.ipod@linkmtime. co.in
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. j72;. wrartewy. v ek dome e it g SEBI registration number: INMODO0 10840 Contact person: Ritu Sharma Krithika Shetty Contact person; Shanti Gopalkrishnan
WFTM =~ ez '_mffmﬂ‘j-m“*”; T pstigrbinil . % SEBI registration number: INMODD01 1005 SEBI registration number: INMI00003531 SEBI registration number: INROO0004058
T - Tty - 7.12,848 /- ' :
TAAAG: e A | ( E:iim byl mﬁ;ﬁmuﬁu P U % 400r- 39 440/ “““In comphance with the proviso fo Regulation 21A{ 1) and explanation (i) to Regulabon 21A(1) of the SEBI {Merchant Bankers| Regulations, 1932, Motiia! Oswal investment Adwisors Limited will be imvolved oniy in
LAN:XSEMALWOO838972 |3ir ot segareirs o ]jgfanmf o R the marketing of the Offer, |'.-'rl:‘-‘flTEIII' Dswa.'.'nl.-es'u!qvenr.-'lﬂ'vmrs Limited has signed the due diligence cerfificate and has been disclosed as 8 BRLM o the Offer.
E07 2077 | st s i v o2, yara e All capitalized terms used herein and nod specifically defined shall have the same meaning &5 ascribed to them in the DRHP.

wmﬁﬁ F:-'d.b'?j'“g: e I mm-rr!lw|w ml -:Hu-r!;r e T fiors =, = Fﬂr UFDATEH EERWEEE LI“ITEB
T,;.HE,,;,FWHE?E AT | 2.26,000- o et On behalf of the Board of Direclors

| wA: i i d: . WA 03 Place: Chenna Ravishankar B

Date: March 30, 2023

UPDATER SERVICES LIMITED iz proposing, subject io. receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the DRHP with
SEBI, on March 30, 2023. The DRHP shall be available on the website of SEBI at wew.sebi.govin, websites of the Stock Exchanges ie. BSE Limited and Mafional Stock Exchange of India Limited at
www_bseindia.com and www.nseindia.com, respectively, and is available on the websites of the BRLMs, i.e. IIFL Securities Limited. Motilal Oswal Investiment Advisors Limited and SB1 Capital Markets Limited at
www iiflcap.com, waww. motilaloswalgroup.com and www.sbicaps.com, respectively, Any potential investor should note that investment in equity shares involves a high degree of risk and for details relating to such
risk, please see the seclion entitled "Risk Factors” on page 34 of tha DEHP, Podential investors showld not rely on the DRHP for making any investment decisaon,

The Equity Shares offerad in the Offar have not baen and will not be registerad under the LS. Sacurities Act of 1933, as amended (tha "U.5. Securities Act”) or any state securities aws in the Unitad States, and
unless so regiztered, may nod be offered or sold within the United States, except pursuant to an exempiion from, or in a transaclion not subject to, the registration requirements of the LS. Securities Act and in
accordance with any applicable U.S. stale securities laws. Accordingly, the Equity Shares are being offered and sold only outside the United States in ‘offshore transactions' as defined in, and in reliance on
Reqgulation S underthe .5, Securities Actand the applicable laws of the jurisdictions where such offers and sales are made
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